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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' - JAIPUR BENCH o .

Ja:pur this the 24" September, 2008

S ORIGINATION APP ICATION NO. 2?_[200

‘CORAM'

HON’BLE MR. M.L. CHAUHAN JUDICIAL MEMBER
HON'BLE MR. B.L. KHATRI, ADMINIS"'RATIV_E MEMBER

~ Than Singh 'son of Shri Baijnath by caste Jatav aged about 30 vears.

Resident of Village Samona. Tehsil- Rajakheda. District Dholpur

) (Ra_;asthan)

| ...AEPLICANT

(By Advocate; None

| - VERSUS

1. . Union ef India through Post Master General for Rajasthan,
-2.”'-A-‘Jsaulg:;ntendent Head Post Ofﬁce Dholpur Division, Dho!purr'

: : (Rajasthan)
T N -I_f ...... RESPONDENTS

.. (By Advocate : Ms. Kavita Bhati Proxy counsel for Mr. Kunal Rawat)'_

- . _ORDER (ORAL)
Ther applicant has filed fhis OA thereby praying for the following

reliefs:-

" ™i) By an appropriate order and direction directed the
respondents to give the appointment to the applicant on
the post of Village Postal Service Branch Postman for -
Village Samona (Rajakhera) in pursuance of the .
advertisement dated 13.9.2006 (Annexure A/6). |
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(i) . By an appropriate order and -direction directed the
= - respondents not to give effect the Adver‘isement dated

.+ 22.12.2006 Annexure A-1,
- " (iii) - Any other order, relief or direction which this Hon’ble
‘Tribunal may deem fit and proper be passed in favour

h - of the applicant. -
(iv) Cost of the Originai applrcation may kmdly be awarded
, to the anohcant "

’ 2. »’When the matter was listed on 24.07.2008, the same Wwas

" adjourned on the request of the learned counsel for the apphcant with

clear observatlons that no further ad;ournment will be granted. None

"has appeared on behalf of the aapiicant today, as such we'have
| ',ﬂproceeded to decide the case on merit in terms of the orovas:ons
contamed in Rule 15 of CAT (Procedure) Rules 1987.

3. Brieﬁy stated, - facts -of the case are that in response to, an<

advertisement dated 13.09.2006 for the post of Postman -at Village

 Samona (Rajakhera) from the SC 'category, the appiicant applied For

the same. According to the applicant, he was eligible for-the said post

‘and even the respondent no. 2 has assured that appointment letter

will be -issued to him in near future The respondenits have agam
advertlsed the said post vide ampugned order dated 22 12.2006

- {Annexure A/1) thereby inviting fresh applications from the General

~ Caste candidates. It is on the basis of these facts, the applicant has

fited this OA thereby praving for the aforesaid reliefs.

A4. N,o'tice";of this appiication ‘was .given to the respondents. The

respondents have filed reply. The "fact that the post was ~again
advertised has not been disputed. According to the respondents,.

- pursuant to -the eariier notification dated 13.09.2006, applications
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were invited, last date of receipt of the application was 13.10. 2006. 1t .

.IS further stated that samu!taneously Emp!oyment Exchange was also
'addressed tc supply hst of suitable aonhcants Accordmg to the

requndents no list was received from the Employment Exchange up

to the last date. In response of local advertisement, only five

" applications were received. But out of five applications, tizvo candidates’

were below 18 vears of age and one candidate was OC category.

- Thereafter effective number of cawdidates remained two which is less

-than three Thus m terms ‘of the znstructaons contained in DG Posts
_Ietter No. 19- 4/97 -ED & Trg. Dated 19.08.1998 which fnd mentuoned-
in Para 16~A of Section IV method. recruitment of Service .-Ru!es for

Postal ED Staff, no selection could have been made as ef_feétive.

number of candidates was less than three. Thus in terms of the

~ aforesaid instructioné; the Vacancy was to be re-notified. Accordingly, :

‘the.Vacan}:y was again n.btiﬁed vide impugned order'(Annexufe A1),

it is stated that in response to subseque’nt' notification dated |

©10.01.2007, seven applications’ were received up to the last date. It is ‘
" further stated on recelpt of the verifications of the candidates, finally a
' _comparatwe chart was prepared and ‘one Shri Virendra Smgh Jatav

. {SC) having marks 54.16% in Secondarv examination was selected on

'the basis of haghest marks among all cand:dates The apphcant was
| only having marks 45 45% mark; which was. less than the marks of -

the selected candidates; hence tne applicant was not te.ected

5. ""ne appii caﬁt has not filed rejoinder despite repeated
- anpartanﬁ':
5. ‘We have heard the learned counsel for the respondents. In view

af.the.stand taken by the respondents in their reply alﬁ‘idavit, -as
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noticed: above, we §ée ﬁo i"h-ﬁrm:ty in the" seieci’ion of. S'hri Vivrenc"r'a'
Singh Jatav Further the contentton of the apphcant tha; pu*suant to .
earlier advert.sement ne was seiecied cannot be acceoted As sucH |
the actzon of the “espondents in. re advemsmg the vacancy is " in
accordance With the mst‘uctnons issued by tue Department

‘,Accordiﬁg"iy, the OA is dl.:“ﬂiSSéd w;th o orde; as i'o cosn,s

{R. L%mﬁ y - _ - | "/}‘g(?;’!,ﬁ.;C'AUHA?é) _

~MEMBER (A) - . L © o MEMBER {3) .
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